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Jimeet Shah
Propdetor of Necon Engineering

v/s

Anuraj Sugars Limited

To,

The Registrar,

The National Company Law Tribunal,

Mumbai Bench.

Subiect:-Application for Withdrawal
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Advocate for the Petitoner
Sahil Mahajan
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The parties are filing consent terms in the above mentioned matter
Accordingly, the Respondent Company shall pay and the Petitioner

shall accept a sum of Rs.2,11,30,002- (Rupees two crore eleven lakhs thirty
thousand and hvo only) in full and final settlement of their claim against the
Company and as made in the aforesaid Petition.

The Company agrees and undertakes to pay to the Petitioner the

aforesaid sum of Rs.2,1'1,30,002/- (Rupees hvo crore eleven lakhs thirty
thousand and two only) in eighteen (18) equal installments of Rs,'11,73,8891
(Rupees eleven Lakhs seventy three Thousand eight Hundred and eighty
nine Only) each of every month. The Company agrees and undertakes to pay

the said installments on last day of every month commencing from
30.07.2017 lo30.12.2018 through Electronic transfer to Petitioner.

ln view of the above, it is prayed that the Hon'ble Tribunal take on
record the Consent Terms and dispose off the Petition accordingly,

c\-"4!",2
Petitibner Respon t

V
Advocate e Respondent
Atit Kumar Soni
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IN THE NATIONAL COI\'4PANY LAW TRIBUNAL

MUMBAI BENCH

TRANSFER COMPANY PETITION NO' 477 oF 2017

IHIGH COURT COMPANY PEIITION (Lodging) NO' 318 OF 20161

Mr. Jimeet Shah

Propnetor of "Necon Engtneenng

ThePetitionerandtheRespondentCompanyhereinhaveagreedtosettletheentire

dispute amicably and thereby have agreed to file the Consent Terms as under:

1. The Respondent Company shall pay and the Petltioner shall accept a sum of

Rs.2,11,30,0021 (Rupees two crore eleven lakhs thirty thousand and two only)

in full and final settlement of their claim against the Company and as made in

Versus

Anural Sugars Limited
Respondent

coN NT TERMS

the aforesaid Petition

Petitioner

2 The Company agrees and undertakes to pay to the Petitioner the aforesaid

sum of Rs.2,11,30,0021 (Rupees two crore eleven lakhs thirty thousand and

two only) as mentioned in clause t herein above in eighteen (18) equal

installments of Rs.11,73,889/- (Rupees eleven Lakhs seventy three Thousand

eight Hundred and eighty nine Only) each of every month The Company

agrees and undertakes to pay the said installments on last day of every month

commencing kom 3007'2017 to 30 122018 through Electronic transfer to

lntheeventofRespondentCompanycommittinganydefaultinpaymentofany

of the aforesaid installments on their due date set out in paragraph 2 above' the

al.
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Company Petition shall revived and restore in the file of the Hon'ble Tribun

s
Petitioner
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4 The Petition stands disposed off in the aforesaid terms

5. There shall be no order as to costs

Dated this 20th day of JulY, 20'17

Anural Rd:

Oirectol

Ji m6et Shah

(Proprietor ol " Necon Engineering")

The Pettttoner above nameo'

lThrough its constituted attorney
'lr.4r. 

Nrtin Navnitlal Shahl

/,,

d*ur"

Anuraj Sugars Lrmited

The ResPondent above nameo

14t
for the Petitioner Advocate the Respondent
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"RESOLVID'IHAT rhe Company take all necessary steps, including fiting any necessary pteadings,
replies before thr Hon ble Narii)nal Company Law Tribunal. Mumbai Bench, National Comp{ny Law
Appellatc Tlibunal. New Delhi. th€ Hon,ble tlombay High Cou( and/ or any other Cour, tiibunat/
Authority, Forurn. in rel ion lo lhe Insolvency Applicarion(s) pelition fited b).Mr. Jimeet Shah proprietor
ol Necon Engincering and Riresh Shah Proprieror of tnnovariv€ Endneers, against the Company before
ihe Hon ble Nrti('na I Compafly Law Tribunal, Mumbai Bench.
RESOLVED FURTHER THAT Mr. Manik Rajaram Borkar, Director, and Mr. Raju Maruti

Wachakawade. Accountant be and are hereby severally authorized to take all steps necessaty. Ibr the
prrpose of tlling the aforesaid pleadings before the Hon'ble Narional Company Law Tribunal, Mumbai
llerrch. National Conrpany La$ Appellare Tribunat, New Dethi, rhe Hon'ble Bombay High Coun and/ or
an) orhcr Corrt/ Tribunal/ Authority/ Forurn, and to do all or any acrs in connection rvith thc rforesaid
froceedings 'ncludrnj bur nol hnrled to rhe fottolving:

(a) exe.r[e. sign. aflirm, dcclare, swear and file the notice(s), vakalarnamas(s), appeal(s), €aveat(s),
applicalion(s), declaration(s), altdavitG), counrer affidavn(s), rejoinde(s), coonter_re.ioinde(s),
surrcjoindei(r. author irataon(s) as well as all otlrcr docunrents and papers as may be requjred to
be illed belb.e rhe Hon ble Conrpany Law Board, Mumbai Bcnch, the Hon.ble Bombay ltigh
Coud and/ o.an) other Court/ Tribunal/ Authoriry/ Forum, as may b€ necessary;

(b)

(.)

(l\lANl

reprcsent the Company, make depositjons, make submissions or avermenls, give evidence, suhmit
and rec!iv. papeu. proceedings, documenb, enforce orders on behatfofrhe Company;

Do .rll srrch thinSs / acts / deeds / matteB and things as he may, in his absolute discretion. drem
necessary, e,Qedienr, lsual or proper

)RkAIl)

{9

ITESOLVED FIIRTHER THAT ar extmct of (he resoluiions passed by the Board of Directors of the(jompany be for$arded under tlrr signarure ofany one oflhe Direclors ofthe Company.,,
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IN THE NATIONAL COMPANY LAW

TRIBUNAL

MUMBAI BENCH

TRANSFER COMPANY PETITION NO

oF 2011

IHIGH COURT COMPANY PETITION

(Lodging) N0 992 OF 20161

Mr. Jimeet Shah

Proorietor ol "Necon Engrneering

.. Petitioner

Versus

Anural Sugars Limited

"' Respondent

l

CONSENT TERMS

Dated this 20rh daY of JulY,2017

Mr. Sahil Mahaian

Advocate for the Petitioner'

Offrce No. 105, BirYa House'

265 Perin Nanman Street'

Fort, Mumbai - 400 001


